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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAI4

SOUTHERN ZONE, CHENNAI

Application No. 75 of 2021

Anoop
26/7LtC, Mambatra,
Kommeri, Kozhikode, Kerala - 673007.

...Applicant
Versus

State of Kerala
Through the principal Secretary,
Room No.406, Annex Il, Secretariag
Thirvuvananthapuram - 695001 & others

...Respondents

REPLY STATEMENT FILED ON BEHAIF OF THE 3RD RESPONDENT

I, RANl,R.S, W/o.Mr._R. Prabodh Chandran aged 45 years, having Office at

Thiruvananthapuram do hereby solemnly affirm and sincerely state as

follows:-

.---l-.

1 I am well acquainted with the facts of the case from the available

records and I am authorized to file this Reply Statement on behalf of

the 3rd Respondent vide G.O(Rr) No.LZS/ZOL7 /Envt Dated,

Thiruvananthapuram, 30/11/2017, It is submitted that the authority

is yet to be constituted and the reply is filed solely based on the

records available. I crave leave of the Hon'ble Tribunal to file
additional statement reply as and when additional facts are available

to the Respondenl

I humbly submit that the presenr 0riginal Application has been filetl

by the Applicant herein seeking the following relief:

LtlCrRt of f rCef.
SEIAA

Scanned with CamScanner

2.
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i. Pass an order dtrecting SEIAA to stay the ongoing mining

operation in lieu of the EC doted 23,,, February, 2018

(223/KNR/2017/DEIAA) granted to RDS Project Limited for
mining 55,000 TPA gronite at Survey No.74/1D in 

.Kuttoor
Village, Taliparamba To!uka, Kannur Distict by DEIAA;

,r. Pass an order directing SEIAA to revoke the EC doted 23'd

Februory, 2018 for non -compliance of its conditions;

iii. Pass an order directing SEIAA to set oside EC Application

No.1S04lECi/2019/SEtAA on odiocent lond in Suruey No'74/10

in Kuttoor Villoge Payyannur Taluka, Kannur District until

violation proceedings under the EP Act is undertaken agoinst the

proponent;

Pass an order directing RDS Proiect Ltd' To restore the areo and

environment over which excess granite hos been quorried at

Suntey No.74/10 in Kuttoor Village' Taliparambo Taluka'

Kannur District in tieu of EC doted Ba February' 2018 daterl

23d February,2018;

vi. Poss an order directing RDS Proiect Ltd' To compensate the State

of Kerala for the extra quantity ol granite minecl irr excess of

,t:

L€qnt oFrl(€R
3El'1ft
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iv, Poss an arder directing SEIAA to carry out a site inspection to

ossess fhe quontity of granite quorried by RDSPL in the areo

specified in the EC dated 23d Februory,2018 and to assess the

violations and non co,npliance of conditions of EC dated zi'd

February,2018;

&r$tg-'-
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55,0A0 nnnes at SunrEt No.74/1D in Kuttoor 
.Village'

Toliporomba Taluko, Konnur District in lieu ol EC doted 23d

Februory, 2018 dated 23d Februory, 2018;

Poss an order imposing exemplary cost on RDS Proiect Ltd' For

undertaking large scale illegal mining in violation of EC dated

23d February, 2018 dated 23'd February,2018;

rtt
Scanned with CamScanner

It is submitted that the Environmental Clearance was issued by

DEIAA, Kannur to Sri.Sumit Goyal, M/s RDS Proiect Limited, Shihab

Thangal Road, Ernakulam as per order No. ZT3/KNR|?0LUDE|AA

DL23/02/aOLA for the period of validity for 5 Years fronl 23'02'2018

for the quarry proiect in Re.Sy. No'74/1D at Kuttoor Village'

Thaliparamba Taluk, Kannur District, Kerala and the validity of EC

will be exPired on22.02.2023.

lL It is submitted that proponent has submitted application in Parivesh

Online Portal on 08.11'2019 has sought Environmental Clearance

under EIA Notification, 2006 for the quarry project in Re'Sy

NoJ4/lD at Kuttoor Village, Thaliparamba Taluk, Kannur District'

Kerala State for an area of 0.9710 Ha'

lll'ltissubmittedthattheproposallvasplacedinthel0B'hnleetingof

SEAC held on13rh & 14d January 2020. The Conlmittee directed the

proponent to submit the following docunlents/details:

;.i

L€crnl oFFri€K
SEIRA

S.eNd wni c.hscanne,

3. lt is submitted that the Respondent submit certain facts, rvhich are

necessary for the present Application, are placed hereunder in seriatinl

-.Ko,rrrg2
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Application in Fornr lM

Google map with lroun(lary of project area marked with
boundary pillars

Revised ProJect cost taking into consicleration the investment
rer;uired for land, in frastructurc, environmental management
including green belt tlevelopment and conrpensatory

afforcstation/tree planting requirect, environmenral ancl social

comnlitntent to be full-filled, administr.ativc expenses etc

Land use/Land covers details within 500m rattius of the

project location

District Mirreral Survey Report

Approved Mining Plan

Revised Environment Responsibility plan with monitor able

action components

Survey nrap indicating the nearby houses and other structures

indicating distance from the project location

Details for proving land ownership

Detailed bio-diversity assessment of the region

Map slrowing the project area overlaid on the hazard zonarion

map of the region

Site-specific Environmental Management Plan and Risk

Assessment Plan

"&-{$l!--
LEqnl oFFt(eR
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5.

6.

7.

B

9.

10.

11.

IV, It is submitted that the proponent has submitted the documents

through online on 09.03,2020.

V. lt is submitted that the proposal was heard and examined in the 112th

meeting of SEAC and decided to constitute a Sub-Conrnrittee

*
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consisting of Dr.R. Alayakumar Varma and Dr,N.Anilkumar for Field

Inspection. The Sub-Committee visited the proiect site on

27.LL.2020. And the sub committee had made some observations

and recommendations.

It is submitted that in the tlzttr SEAC directed the proponent to

submit the following documents/details. However, this has not found

submitted.

t.

ii.

iii.

iv.

v.

vt

vlt,

It is subnritted that only on satisfactory compliance of the

conditions ,recommendations and observations, if any' the SEAC

may evaluate and ascertain the environmental feasibility and

decide on the issuance ofenvironmental clearance'

Vll. lt is submitted that the proposal was placed in the llgth meeting of

SEACheldon23d,2$n&25thFebruary2021'TheContmittee

discussed the Field lnspection Report and decided to direct the

Proponent to submit the following documentsfdetails:

-. :li
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Completely filled Form I M

Atfidaviton ownershiP.

DSR should be updated.

Air & woter quoliv detoils

Distonce lrom the proposed quany to the nearby

houses/buildings

Revised CER with details of the proposed

progrom.

Environment Management Plon should consider

the pr*ence of the crusher unit wlthin 25 m.

lww--"--
Lerrnt 0fflCCR
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1. "A portion of the proposed site forms part of the oPerational

granite building stone quarry proiect of the same proponent in

the same Survey Number and a portion of the land has already

been mined out. Therefore, proposed scheme of nlining is not

- found feasible and therefore, a revised lnine plan should be

uploaded.

2. The proponent shoultl upload a revised EMP incorporating

CER. The implementation plan of the CER proposals should be

such that its execution should be completed within the first two

years so that it could be maintained by the proponent during

the next three years.

3. The proponent should upload a detailed environmental

management plan that could mitigate the potential hazardous

situation that may arise due to the mining activity. in the

proposed proiect slte taking also into consideration the

impacts due to the adiacent operational quarry'

4. The proponent should upload a detailed water managenrent

ptan that includes water demand for different pttrposes during

the mining activity and the source of water and its adequacy

considering the ongoing mining activity in the adjacent

operational quarry.

5. The proponent should upload a detailed drainage plan

inctuding the drainage map for management of overland flow

considering the ongoing mining activity in the adiacent

operational quarry.

6. The proponent should upload the tree cutting details and

speciffc green-belt

7. Development plan.

i-

LE?nr 0FFt(€R
SE,l14
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8. The proponent should upload the traffic nlanagenrent details

an<lthe<lustentissioncontrolconsideringtheongoingnrining

activity in the adiacent opemtional quarry.

9. The EC conditions cotnprising 23 general conclitions and 9

specilic conditious issued for the adjacent qttarry are nrostly

not complied rvith. A conrpliance cemificate nray be called for

urgently basecl on which contintrance of the mining activity in

the operational qtrarry nray be decided'

10.The proponent should also be clirected to subntit the additional

details sought in the 112th SEAC nleeting'

The proponent should satisff the criteria of distance to the site

front the residential houses' public buildings and inhabited sites

and locations as per existing rules and court directions"'

Vlll, lt is subnlittecl that the Application ofthe proiect proponenr is before

the SEAC and only after the deliberation by SEAC thc proiect shall be

placed before this Respoudent for issuance of EC' lt is ftrrther

subntitted that SEIAA will further considet' all the environnrental and

legal requirernent before the issuance of EC'

lx.ltissubnlittedthatasthenratterstoodsothe}lon,bleNatiorralGreen

Tribunal as per Onler No'75/2021 dated 26'02'2021' directed to

constiuteaiointCornmitteecontprisingof(1)aSeniorofficerfrotn

Ministry of Environntent, Forest and Clinrate Change' (MoEF & CC)

Regioual Office, Bangalore, (2) a senior Officer front State

EnvironmentlmpactAssessnlentAuthority(SEIAA),StateofKerala

and (3) a senior Offlcer fronr the Department of Mining and Ceology'

(a) The Dlstrict Collector, Kannur or Sub-Divisiortal Magisn'ate, as

designated by the District Collector to inspect the at'ea in question

laQnl ofnctR
\t E Irlll

Scanned with CamScanner
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xl.

and submit a ftctuat as wetl as action taken report if dtere is an1'

violation of Environment clearance conditions, lVhether there rvas

any e\cess mining, assess the environntental conrpensadon apart

hom the loss of rolalty and penalty to be inrposed if there is an)r

excess mining done than the permission granted and the cost

required for restoration of environment and subntit a report to the

rribunal on or before 07 'o4'2ozl' The Depafinrent of lr{ining and

Geologr rvill be the Nodal Agenq' For coordination and also for

providing logistic for this purpose'

It is submitted that the proposal rvas placed in the 120rh nleeting of

SEAC held on 74.t -26dr trlarch 2021' The Conrmittee accepted the FIR

on the proposal' The Comnrinee also decided to nonrinate Dr' R'

Aiayakumar Varma as the Expert Mentber to the toint Contnli$ee

constiBtedbytheHon,bleNGTinthisregard'Theiointcontnti$ee

submitted the re port on 22'08'2021'

It is humbly submitted that this Respondent has been diligently

complying rvith all the applicable larvs before the issuance of

Environmental Clearance'

under the above circumstances. it is hunrbly prayed that this tlon'ble

Tribunal may be pleased to pass such order or orderc as this Hon'ble

tribunalmaydeemfitandproperincircunlstancesoftlrecaseandthus

render iustice.

Dated at Chennai on this the 17tt' day of November, 2021

3R" RESPONDENT

Lr rr st oF Ft rcR

dt, /rn
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, VERIFICATION

l, RANl.Rs, W/o Mr. R.Prabodh Chandran, aged 45 years' having Office at

Thiruvananthapuram do hereby verity that the contents of paras 1 to 3are

true to the best ofmy personal knowledge and paras 1 !o 3 believed to be

true on legal advice and that I have not suppressed any material facu

Verified at Chennai on this the 17e day of Novenrber'?0?l '

i

3RD RESPONDENT

LE\ar OFFTCCK

SErnn
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19...Proposal No.SIA/KL/VIIN/4 5999 12019

Decision: The committee directed the proponent to submit the following documents/details:

1. Application in Form lM
2. Google map with boundary of project area marked with boundary pillars
3. Revised Project cost takinB into consideration the investment required for land, infrastructure,
environmental management including green belt development and compensatory afforestation/tree
planting required, environmental and social commitment to be full-filled, administrative expenses
etc.
4. Land use/Land cover details within 500m radius of the project location
5. District Mineral Survey Report
5. Approved Mining Plan

7. Revised Environment Responsibility Plan with monitorable action components
8. Survey map indicating the nearby houses and other structures indicating distance from the project
location
9. Details for proving land ownership
10. Detailed bio-diversity assessment of the region
11. Map showing the pro,lect area overlaid on the hazard zonation map of the region
12. Slte-specific Environmental Management plan and Risk Assessment plan

Mir Mohammed Ali l.A.S
Secretary

. Dr,C,Bhaskaran
Chairman

@

MItruTES OF THE t08th MEETING OF SEAC, KERALA, HELD ON 13rh& 14th
JAI\ruARY,2()2O AT TIIE CONT'ERENCE HALL, STATE ENVIRONMENT

IMPACT ASSESSMENT AUTHORITY, THIRUVANANTHAPURAM
PARIVESH FILES

AGENDA.5



MINUTES OF THE IIIth MEETING OF SEAC, KERALA HELD ON 2 - 4, JUNE,
2O2O AT THE CONFERENCE HALL,STATE ENVIRONMENT

IMPACTASSESSMENT AUTHORITY,THIRUVANANTHAPURAM
PARIVESH FILES

AGENDA-1

1 8. SIA/KLIMIN I 45999 I 2019,, File No. I 504 /EC3/2019/SEIAA

Decision: The proponent is invited for presentation

sd/-
Mir Mohammed Ali, IAS

Secretary

sdl-
Dr. C, Bhaskaran

Chairman



MINUTES OF THE ll2th MEETING OF SEAC, KERALA HELD ON l2th to l4th
August 2020 AT THE CONFERENCE HALL, STATE ENVIRONMENT IMPACT

ASSESSMENT AUTHORITY, THIRUVANANTHAPURAM
PARIVESH FILES

PART -II

12) SIA/KLlrlrIN I 45999 t2019, 1504 IEC3/2019/SEIAA

Building Stone Quarry of lVUs. RDS Project Ltd at Re.Sy.No: 74llD of Kuttoor Village,
Payyannur Taluk, Kannur District, Kerala State for an area of 0.9710 Ha

Decision: The proponent was present. The RQP made the presentation. The committee

decided to direct the proponent to submit the following documents/details;

1) Completely filled Form IM

2) Affidavit on ownership.

3) DSR should be updated.

4) Air & water quality details

5) Distance from the proposed quarry to the nearby houses/buildings

6) Revised CER with details of the proposed program.

7) Environment Management Plan should consider the presence of the crusher unit

within 25 m.

The committee also entrusted Dr.R.Ajayakumarvarma & Dr.N.Anil Kumar for field

inspection.

Mir Mohammed Ali, IAS

Secretary
Dr.C.Bhaskaran

Chairman

I



MINUTES OF THE ll9th MEETING OF SEAC KERALA HELD DURING 23Td .25th
FEBRUARY,2O2I AT THE CONFERENCE HALL, STATE ENVIRONMENT

IMPACT ASSESSMENT AUTHORITY, THIRUVANANTHAPURAM

15. sIA/KL/il{IN I 45999 t2019, 1504/EC3/201g/SEIAA

Environmental Clearance for the proposed Building stone Quarry project in Re-survey
Nos. 74l1D of Kuttoor Village, PayyannurTaluk, Kannur District by Mr.
Shri.SumithGoyal, Managing Director, IWs,RDS Project Ltd (Field Inspection Report
received)

Decision: The committee discussed the Field Inspection Report and decided to direct the
proponent to submit the following documents/details:

a. A portion of the proposed site forms part ofthe operational granite building stone quarry

project of the same proponent in the same Survey Number and a portion of the land has

already been mined out. Therefore, proposed scheme of mining is not found feasible and

therefore, a revised mine plan should be uploaded.

b. The proponent should upload a revised EMP incorporating CER. The implementation plan

ofthe CER proposals should be such that its execution should be completed within the first

two years so that it could be maintained by the proponent during the next three years.

c. The proponent should upload a detailed environmental management plan that could

mitigate the potential hazardous situation that may arise due to the mining activity in the

proposed project site taking also into consideration the impacts due to the adjacent

operational quarry.

d. The proponent should upload a detailed water management plan that includes water

demand for different purposes during the mining activity and the source of water and its

adequacy considering the ongoing mining activity in the adjacent operational quarry.

e. The proponent should upload a detailed drainage plan including the drainage map for

management of overland flow considering the ongoing mining activity in the adjacent

operational quarry.

f. The proponent should upload the tree cutting details and specific green-belt

g. development plan.

h. The proponent should upload the traffic management details and the dust emission control

considering the ongoing mining activity in the adjacent operational quarry.



i. The EC conditions comprising 23 general conditions and 9 specific conditions issued for the

adjacent quarry are mostly not complied with. A compliance certificate may be called for urgently

based on which continuance ofthe mining activity in the operational quarry may be decided.

j. The proponent should also be directed to submit the additional details sought in the llzrh SEAC

meeting.

The proponent should satisS the criteria of distance to the site from the residential houses,

public buildings and inhabited sites and locations as per existing rules and court directions.

sd/
Dr.C.Bhaskaran,
Chairman, SEAC



MINUTES OF THE I2Oth MEETING OF SEAC KERALA HELD DURING 24-26,
MARCH,2O2I AT THE CONFERENCE HALL, STATE ENVIRONMENT IMPACT

ASSESSMENT AUTHORITY, THIRWANANTHAPURAM

NGT Order 7512021 Received

Item No. 120.43 Environmental Clearance for the proposed Building Stone euarry
project in Re-Survey Nos. 74l1D of Kuttoor Village, payyannur Taluk,
Kannur District by Mr. Shri.Sumith Goyal, Managing Director, IVUS
RDS Project Ltd (SIA.iKLll\{lN I 45999 /2019, tSO4tEC3t2Otg TSEIAA)

Decision: The committee accepted theFlRon the proposal. The committee also decided ro

nominate Dr.R.Ajayakumar varma as the Expert Member to the Joint committee

constituted by the Hon'ble NGT in this regard

sdl-
Dr.C.Bhaskaran,

Chairman, SEAC



11117t21,1,21PM Report Part 1

Form-2

APPLICATION FOR PRIOR ENVIRONMENTAL CLEARANCE
s. Item Details

1

Whether lt ls a violatlon case and appllcation is belng
submltted under Nouflcatlon No. S.O.804(E) dated
r4.03.2017 ?

D.trib of ProJlqli
(a)Name of the prorect(s)

(b)Name of the Company / Orqanlsation

(c)Reqistered Address

(d)Legal Status of the Company

NO

lBuildlng Stone Quarry of M/s. RDS Prorect Ltd

laulolr'rc srore qum.Ry oF M /s RDs pRoJEcr LTD

Sumit Goyal lqanaging Dlrector, RDS P.oject Ltd Shlhab Thangal Road,panampilty
Nagar,Kadavanthra po Emakulam,.Kannur,Kerala-582020
Others

2

Addrc.r lor the corr.sEg0d!tr!!,
(a)Name of the Applicant
(b)Designation (Owner/ Partner/ CEO)

Sumlt Goyal

Mana9lng Director
RDS Projed Ltd,Shlhab Thangal road,Panampllly Nagar,Kadavanthra
po,Emakulam,,Taliparamba,Kannur,Kerala-682020

582020

sumltrdsec(ogmall,com

483-2853657

(c)Address

(d)Pin code
(e)E-mail
(f)Teleghone No.

(g)Fax No.

(h)Copy of documents in support of the
competence/authority of the pe6on maklng this
application to make applicatlon on behalF of the Us€r
Agencl .

Annexure-lJp[Qided-.]C0a(-sl-d-ar!-!0sIls-]-n_s!pasE_etlbs_ra!0Be!e!sr1aulb9!!y

3

gatsggry_ql_ltqPIgject/Activity as pe. Schedul€ of EIA Notification,2!!q
(a)Maior ProrecvActlvlty
(b)Minor Projectj/Activity
(c)Category

(d)Proposal Number
(e)Master Proposal Number(Shgle Wlndow)
(f)EAC concerned (for category A P.ojects only)
(g)Pro.,ect Type

1(!) l,linins of minGrals
NIL
B2
sra/KL/r,rrN/4s999/ 20 19

sw/124363/2Or9
l{on-Coal tL{lnlng

Frcah EC

Locetlon ot thG Paoicct:
(a)PloVSurvey/Khasra No.
(b)Plncode

(c)Bounded Latihides (North)

Degrele

Minutes

Second

Degre!
Mlnutes

Sec!nd
(d)Bounded Longltudes (East)
Flom

Degree
Minutes

S€cond

From

Degrec

Mlnltes
S€cond
(e)Survey of lMla Topo She€t No.

(f)Uploaded Topo She€t Flle
(g)Maxlmum Elevatlon Above Means Sea Level(Altsl)
(h)Uploaded (kml) File

(i)Distance of Nearest BFL from the project boundary
within the Study area

0)Seismlc Zone

74ltD
682020

12.r90150

7s.335528

48PlA

Cap.y--aLlepolbrell]le
58

Cary-ll-x-El-lrlr g
0

3

5
(a)Number of States in whtch Project wtll be Executed
(b)Main State of the project

I
Kera la

Details of State(a) of the project

s.
NO

St.te Name District Nama Tehsil Name village Namc

environmentdearance.nic.in/state/FB_ECGeneraLReporl.aspx?pid=70649
1t9

12.191680

75.336444

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I

I



11117121,1:21 PM

( 1.) Kerala

Reporl Part 1

T.llparamba Kultoor

6

Det ils ot T.nn3 of Raf.rcncc (ToRL
(a)MoEF&CC / SEIAA Flle Number
(b)Date of Apply of TOR

(c)Date of lssue of TOR / Stand.rd ToR

(d)Prevlous TOR Letter

I sny'xVr.rrN/lzeca/zo rs
113 sep 2019

l13 sep 2019

lCqpv-luIegljlslQ8lrEer

7

D.tai13 of Publlc Con.ultation:
(a)Whether the ProJect Exempted from Public Hearing?
(b)Reason

(c)Supporting Doculnent

lves
lsince at is a 82 Category project

I l&gY-gLS!ooorting Document

I Details of Project Configuration/Product:

s.
No. Plant/Equipm.nt/Facilaty Configuration Remarkr

( 1.) not appIcabl€ not applicable not applicable

s.
No.

Prodrct/Activity
(Capacity/Ar.a) Quantity Unit I{ode ot Transport /

Tranhirtion of Product

Other Mod€ of
Traniport /

Transmission of
Product

( r.) 0.9710 7 t622 Tons per Annum Road

In c.s€ of Exp.nsion / Nodcrnisation / one TItnG Crllgity-.lElprnsion (onlv for Co.l tttining) / Expin.ion under Ctau3e 7(ii)-.z
Irtoderniration undcr Claurc 7(iD-llciatrgc ot product Hir under Ct.u..7(iDi

Details Not Applicable
9

Deteib of ConrEnt to OnIESQ
(l)whether Consent to operate obtatned ?

(li)Coples of all Cons€nt to operate obtained stnce tnceptio
(lil)Date of Issue
(lvlvalid Upto
(vlFile No.

(vi)Application No.

(vii)Copy of Consent to operate valid as on date

Preiestlerl:
(a)Total Cost of the Prolect at current price level (in crores)
(b) Funds Allocated for Environment Management (Capit l)
(in crores)
(c) Funds Allocated Towards ESC (Entrepreneur Socjal
Responslbility) (in crores)
(d) Funds Allocated for Environment Management plan
(EMP) (Recurring per Annum) (in crores)
(e) Funds Allocated for Environment Management
Capital(%)

0.6

2

1

0.

0.

I
nl

I
I

I

I

I

03 Nov 2019

03 Nov 2019

not appllcnble

not appllcable

Cgov of Consent to Ooe,-ate

0.2

33.33

11.
WhethGr project .ttract. th.! General Condition
specificd in thG Schcdule of EIA Notification ?

NO

t2. Whethcr piojcct.ttrect the Specific Condltion
specifird in thc Schcdule ot EIA Notification ? No

Raw l.iatcrial / Fucl Raoulrcment:
(a)Proposed quanttty of raw material/fuel
(b)Existlng quanttry of raw materiaytuel
(c)Total quantlty of raw material/fuel

13 0

0

13.r. Raw X.t..i.l / Fucl profile

s.
Material

Quantity Unit Mod€ of
Tr.nsport

Sourcc
(incase

ot
Import,
pl6ara
specify
country

and
Name of
thc port

lrom

Nateriat
I tuel is

Type of
Linkagc

Oth.t
Type ot
Lankrgc

Diitanca o,
Souace
from

Proiect Site
(in

Kiloftetres)
(In cas. of

import,
distancc
from the
port from
which th.

material /

environmenldearance.nic.in/state/FB_ECGeneraLReporl.aspx?pid=70&19

Uploaded
Copy of
Linkage

8.1. ProjectConfiguration

8.2. Product

Other Unit

10.

I

I

I

I

I

I

I

Othe.
Unit

OthGr
lrlodc of

Trrnsport
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15, D€taits ot Water Requirement (Doring operation)

Report Part 1

fuel ij
received)

(1.) Building
Stone

7 t62Z Tons per
0 Road 0

Open
Market

Capv-.al
Li.o-ka9e

Easeline Data :

(a)Period of Base Llne Data Collection
(b)Season

IFROM 15 tun 2019 To 17 tun 20t9

lPre-Monsoon

14.1. No. ot ambient Air Quality (AAq) onitoring L(rcations : 4

s.
No. Crite.ia Pollutanti Unit Maximum

Value
Hinimum Pre3cribed

Standard

(1.) P[110
Micro Gram
per IVeler
Cube

50.2 48.6 49.4 100

(2. ) Pfl2.5
Mlcro Gram
per Meter
Cube

30.1 28.1 24.7 60

(3.) so2
Micro Gram
per Meter
Cube

8.6 7.1 7.8 80

(4.) NOx
Micro Gram
per Meter
Cube

7.2 5.1 6.1 80

14.2. Xo, of Ground W.t.r i{onitoring Locations | 2

s. Criteria Oth.l
Critcria

Pollut nts
Metal Unit Other Unit Narimum tlinimum Desirabl.

Limit PGrmissible
Limit

(1.) pH 6.52 6.36 6.36 8.5

(2. ) TDS .r,9/| 128 89 89 500

(3.) Total
Hardness 36.5 20.1 20.1 200

(4.) Chlorides 2r.2 16.5 250

(s.) TSS 0 0 0 0

(6.) Fluoride 0 0 0 r.0

14.3. l{o. of SlrfacC Watc. l,lonitoring Location3 : O

s.
No Criteraa Pollutants Other Criteria Pollutants Unit Other Unit i{aximum

valuc
Minimum

Valu€

Cl.ssificat;on
of inland

( 1.) aoD NA 0 0

(2.) coD NA 0 0

(3. ) pH NA 0 0

(4.) DO 0 0

14.4. No. of Ambient Noiie l{onitoring Locations : 4

s. Unit Prercribed
St.ndard

( t.) Leq(Day) A-weighted decibels(dA(A)) 47.t 4.5 47.l

A-weiqhted decibels(dB(A))(2. ) Leq(Niqht) 34.4 34.8

14.5. No. of Soil Sample Monitored Locations : o

s. Unit oth€r t nit

(1.) N(Nitroqen) 0 0

12.) P(Phosphorus) 0 0

(3.) Eleclric Conductivity 0 0

(4.) 0 0

(s.) 0 0

14.6

D€tails of Ground Wat.r Table:
(a)Range of Water Table Pre-Monsoon Season (Meters
Below Ground Level (m bgl))
(b)Range of Water Table Post-Monsoon Season (Mete.s
Below Gound Level (m bgl))
(c)whether Ground water Inte6ectlon will be there ?

From 15 To 15

From 15 To 15

NO

II

environmentclearanc€.nic.an/state/FB_ECGeneral_Report.aspr?pid=70649

)

t4.

Other Criteria Pollutants 98 Pc.centile
valua

lr,gll

m9/l r6.5

34,8

K(Potasslum)

pH

3/9



s.
No. Source Soulcc

Other
Req uir6d
Quantity

Distancc

Sourc6

Copy of
Permlsiion

trom
CompGtent
Autho.ity

Transport
Othc.

Itlodc ot
TranJport

ilcthod ot
Watcr

Withdr.wrl

Oth.l
Mcthod of

Withdrawal

Lattat Dsta
ot

fssuG

Permitted
Qu.ntity

( 1.) 5 2
CaEy-.af
Permission
Ie$er

Pipeline Open well
04

2019

(2.) GroundWater 5 2
CasY-aI
Permisslon
LEESI

PipeIne Open Well 0
08

2019
5

15.1 (a)Whether Desalination is proposed lro
16. Wast. W.ter Managemcnt(During Opcration)

s. Type/Source

Qu.ntity ot
Wasta
Water

Gcncratcd
(Kilolitr.
pcr Day)

Treatmcnt
Capacity
(Xilolitrc
per D.y)

T.eatment
Method Dasposal

Othcr l.lodc of
Oispoarl

Quantlty of
Trc.tad Watcr

Urad in
Rccycling/R.usc

(Kllolat.. pe. D.y)

qu.ntity ot
Oischargcd

W.tcr (xilolatrc
p€r D.y)

(1.) sewa9e 3 2
sewa9e
treatment
plant

Green Belt
Ren€wal Plant 1 2

3

2

I
16.1.

17. SolidWastcGencration/I{anagem€nt

s,
No.

Name of Othet
It€m

Quantity
per

Annum
Unit

Di3tancc

SitG(xM)

lilodc of
Transport

Othc? l.lodc

Tranaport Disposal
Oth.r Mode ot

Disposal

Construction
&
Demollbon
lvaste

( 1.) top soil mi 4930 RoadTons 0 Olhers greeelt
developmentn b

18

18.1. Air Quality Impact Prediction

s. Criteria
Pollutantj

Othcr
Crite.ia

Pollut nta
Unit Baseline

Concentration Distance GLC
In€remcntal

Concentration Total GLC
Prescribed
Standard

(1.) NOx 0 0 0

(2.) Pt42.5 0 0 0 0

(3.) PMlO 0 0 0 0

(4.) so2 NA 0 0 0 0

18.2. Stack D€tails

s.
No.

Source Fuel St.ck Height(m) St.ck
Diametcr(m) Pollutants Other Polluta.ts Emission (cLS)

(1.) not
applicable 0 0 Others 0

19.

Powar Rcquir€mGnt:
(a)Quantlty (Kilo Volt Amps (kvA))
(b)Source

(c)Uploaded Copy ol Agreement
(d)Standby Arrangement (Details of DG Sets)
(e)Stack Heiqht (in m)

60

dieselenglne

Cacy-pfSsIsstrrol
na

0

20,

Land OwncrchiLPlSlM
(a)Forest Land

(b)Private Land

(c)Government tand
(d)Revenue Land

(e)Other Land

Tot.l Land

lo.oooo
lo.szro
lo.oooo
lo.oooo
lo.oooo
lo.ezro

11117t21, 1:21 PM

27 Prcicnt Lend lrrG Br.rkuo of thc Study Arca ln H.:
(a)Agriculture Area
(b)Waste/Barren Land

(c)Grazing/ Community tand

Repon Pad I

lo.oooo
lo.oooo
lo.oooo

environmentclearance.nic.irrslate/FB_ECGeneralRepon.aspx?pid=70649 4t9

(a)Total waste Water Generation
(b)Total Dlsdrarged Water
(c)Total Reused Water

I

I

I

Item

0 0

0

0

0



@
11117A1, 1:21 PM Repon Pan 'l

(d)Surface Water Bodles
(e)settlements
(f)Indurtrlal
(9)Forest

(h)Mangroves

(l)Marine Area

U)Others : total land

Tot l

0.0000
0,0000
0.0000

0.0000
0.0000
0.0000

0.9710
o.971

22. Land Rcquirement for Varlous Activities

s,
llo.

D$cription of Actiyity /
Facility / Plant / Othe.s Others L6nd Requirement

( 1.) SaFety Zone 0.2844

Total lo.zoac

23 Elslgg&d-l.ollElyir0llElp$l.llltlsitlyilylwithln 10 Km):- wLs-witd Life snrgi!t,_! :llgllfiejll{$lcrlttrIrt;-Esar:Ele
Sen3itivG Ar.as; ESZs-Eco Scn3itivc Zon.s :

23.1. Oct ik ol Ecological Senritivity :

s.
No.

Detaib of Ecological
Sensitivity Distancc from the Project (Km)

(1.) Critically Polluted Area nil 0 nil

(2.) nil 0 nil

(3.) ESzs nil 0 nil

(4.) Corridors nil 0 nil

(s.) ESAs nl 0 nil

(6.) nil 0 nil

(7.) nil 0 nil

23,2, Det.il. ot Environm€dtal Scnsitivity :

s,
No

Dctaila ot EnYironmalltal
S.n.ltivity

Other Dct.ib of
Environment l Scnritivity Remarks

( l.) Defence lnstallations CRPF Trdining center I nil

(2.) nil 0 nLl

(3.) Archaeological Sates nil 0 n'l

23.3.
(a)Whether Noc / Permission from the competent authority
is required?
(b)Whether NBWL recommendation ts required?

NO

No

24,
Forail Lrnd:
Wh.th.r !ny Forast L.nd lnvolyrd? lro

25.

Trce Cuttlngi
(a)No. of Trees Cut for the Prorect (if Forest Land not
Involved)
(b)Details of Tree Cufting and Planting of Trees

0

Cqey_llDslails_aIEs9&Ei0g and Planrino or rrees

26.

Ltnd Acoul.itlon Status:
(a)Acquired tand(Ha)
(b)L.nd yet to be acquired(Ha)
(c)Status of Land acquisltion lf not acquired

0

0

0

27.

Reh.bllitrtior .nd R.r.ttl.mcnt (B&B)i
(a)No, of Vlllaqes
(b)No. of Households
(c)No, of PDFS (Project Displaced Famities)
(d)No. of PAFS (Project Affected Famfiies)
(e)Funds Allocated for R&R(ln Rs)
(f)Statls of R&R

0
0

0

0

0

Yet To Start

Det.i13 of presenc€ of SchcdutG-I Soecies:
(a)Whether there as Presence of Schedule-I Species ?

(b)Whether conservation plan for Schedule-I Spectes has
been prepared ?

(c)Whether conservation plan for Schedule-l Specles has
been approved by competent authority ?

NO

No

29. Dctalk ol Prcr€ncc ol W.tcr Bodica in CorG Ar..:
(a)Whether therc ls Presence of Water Bodies in Core Area

No

environmentclearance.nic.in/state/FB_ECGeneral_Report.aspr?pid=70649
5/9

Waldlife Corridors

Dirt.ncc from the Proj€ct (Km)

Forest

I

I

I

I

I

I

I

I

I

I

28,
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(b)Whether there ls Dlve6lon Required ? INo
(c)Whether permlssion has been obtained from competent lNoauthorty ? l'*

34. CRZ Specific Details : Not Applicable

35. Sector Specific Details For Non-Coal Mining

Detaib of Sc.m.!
(a)Whether detaals of seam applicable

Report Pad I

7

Ilro

30
D.tail' of PrcrGncG of Wrter Bodies ln Bufler Arer:
(a)Whether there is Presence of Water Bodies in BuFfer

NO

31.

X!!Ig{lLBt6lulr.mcnt:
(a)Permanent Employment-During Constructjon
(b)Permanent Employment-During Ope.ation
(c)Temporary Employrnent- During Constructlon
(d)Tempordry Employment- During Operatton
(e)No. of Yvorking days
(f)Total Manpower

32

Grccn B.lt ln Hr:
(a)Total Are. of creen Belt (an hectare)
(b)Percentage of Total Prorect Area
(c)No. of Plants to be Planted
(d)Funds Allocated for Plantation
(e)Uploaded Green Selt plan

lo.zs+a
I

I

lrooooo
lcooY of Green a€lt Plan

29.29

57

33. Prcject Bencfit.

s.
No. Details of Project Benefits

( 1.) social supply construction material dt moderate rate,give emptoment to locat peopte

s.
No. Item Details

L. No. of Mineral(r) to be Mined : 1

s,
No. l.liner.l(r) to be l.lined Major or I'l inor Mineral

( 1,) granite buildino stone Minor

2 loMine Capacity in ROM (Run of ltine)
I

3
Uploaded 500 meters Cluster Certjficate from State Mines
and Geology ln cas€ of minor minerals

4,

I'linino Plf,n:
(a)Approval Letter No,

(b)Date ol Appoval
(c)Approved Letter
(d)Approved By State Minlng and ceology Department
(e)Approved Minlng Lease Area
(f)Approv€d Capaclty

loocTra-:os/zo rs
lzc:utzors
I coov-lupprayed-!,eEe!
lstate
lo.szro
ltt azz

5

T.rhnic.l D.t!ll.l
(a)Total ceological Reserves (Million Ton)
(b)Mineable Reserves (Mllllon Ton)
(c)Extractable Reserves(Mlllion Ton)
(d)Percent(%) of Extracflon
(e)Grade of Coal/Ore /Mineral
(f)Stripptng RaUo

(g)Category of Gaseousness (Only for Coal Minhg, Othe6
rnay Wrlte NA)

(h)Average Gr.dlent(Degree)
(a)Minang Method

0)Ufe of Mine (Years)
stOpenca

5

0

0

921049.25
3581r0
358110

38

0

0:0

6

Detaill of B.nGliciationr:
(a)Whether lt is proposed to anstall beneficiation planvco.l
washery within the mlnlng lease area
(b)Whether it is proposed to install crusher within the
mining lease area No

environmentclearance.nic.in/slate/FB_ECGeneral_Report.aspx?pid=70649 6/9

I

I

I

I

I

I

0

23

0

0

300

23

Typc of Project 8en€tits

lcAey 
of 50O mete6 Cluster Certlficat€ from Srate Mtoes and Geotog, 

I

NO
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I

Dct ll' ot i'llnln. Lcr..:
(a)Mlnlnq Lease Area (ln Hectare)
(b)Whether obtahed Letter of Intent (LOI) from the state
government ?

(i)Copy of Letter of Intent
(il)Date of lssue of LOI
(ill)Validlty of LOI
(av)Reference No. of LOI
(c)Whether Leas€ Deed Executed ?

(i)Reason thereof
(d)Whether Lease Deed Renewed 7

(i)Reason thereof

Copv of Letter of Intent
20 May 2019

5

DOC/M-305/19

NA

NO

10

Yes

o.97

9

OB (Ovcr B u rd.n )_Uttrtg€m.nt:
(.) Datllla ot Extcrn.l Dumps:
(i)No. of OB Dumps
(ii)Total Area (in Hectare)
(iii)Helght (ln meter)
(iv)Quantity (an Million Cubic meter)
(v)No. of year back fill up
(b) D.t lh of Internal Dumpst
(i)No. of lnternal Dumps
(ii)Total Area (lo Hectare)
(iii)Helght (ln oeter)
(iv)Quantity (in Million Cubic meter)

I
0

2

7

0

0

0

0

0

.0 6

440

10.

4930

4900

930

Det.ils of Final ltline Void:
(a)Are. (in Hectare)
(b)Depth (in meter)
(c)Volume (in Million Cubic meter)

0.6866
0

0

12.
Pel!ilr-d!! ry.i
(a)FinalVold of 0, (hedare) at a Depth of 0,0971 meter which is proposed to be Converted into a Water Body.
(b)Total Quarry Area (ha) lO,971O

13

Dct.ilr of Tr.n38gd3ligli
(a)In Plvunderground to Surface
(b)Surface to Siding/Loading
(c)Iransportation / Conveyor Details

0

LAND USE WITHIT{ T.IL AREA
(Hect r.)

OUTSIOE IIL AREA
(Hectare) TOrAL (Hectare)

AGRICULTURE I-AND 0 0 0

WASTE IAND 0 0

SETTLEMENTS 0 0 0

FOREST LANO 0 0 0

GRAZING LAND 0 0 0

SURFACE \,YATER AODIES 0 0 0

TOTAL 0 0 o

15. Dctalls of Lrnd Usagc (post-tainln!)

LAND USE Public Use (h.) Tot.l

EXTERNAL OB OUMPS 0 0

ROADS 0 0 0 0

GREEN BELT 0 0,2844
(4.) II,ITERNAL OB DUMPS 0 0 0 0

TOTAL 0.971 o 0 o.971

EEEE
@E
@

E
@
@E

mil
III

wmr
[[

@[

environmenldear.nce.nic.iry'state/FB_ECGeneraLReport.aspx?pid=70&19
7t9

DctriL ot Too.oll llan.ocmcnt:
(a)Quantlty of Topsoilexcavated during the enure life of
the mine (in Mlllion Cubic metre)
(b)Quantity ofTopsoil propos€d for utilization for
reclamation during the entire life of the mine (in Million
Cubic metre)
(c)Quantlty ofTopsoil Droposed for utlllzation for other
activities durlno the enhre life ofthe mlne (ln Millton Cublc
metre)

11.

I

I

I

I

14. Dctaili of Land Usng. (P.e-l'lining)

Other LANo USE

0

Unditturbed (ha)

0
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39 Documantr to b! Attlchcd:
(a)Upload Copy of EIA/EMP(TeXI)

(blupload Copy of EIA/EMP(Annexures) Report
(c)Upload Copy of EIA/EMP(!taps/ptans/Figures onty)
(b)Uploaded Copy of Rtsk Assessment Report
(c)Uploaded Copy of F€asiblllty Report/i Detaited project
Repo.t(DPR) /D€tailed Engtneering Report /Detafled
Conceptual Plan /Approved Mining plan

(d)Uploaded Copy of Rnal Layout ptan

(e)Uploaded Cover Letter
(f)Uploaded Copy of documents in support of the
competence/authority of the person making thts
appllcatlon to make applicatton on behalf of the Ljser
Agency

(g)Uplo.ded Copy of Otstrtct Survey Report
(h)Uploaded Copy of Replenlshment Study Report &
Easellne Survey Data
(i)l.Jploaded Additional File

Report Part 'l

CapLeLEl&EXPtfrxt)
CapY-!ff IAlEEPGnnrrlJIes)
CQpYILEIA/EUIISAos/pla ns/Flg u res ontvJ
Cooy oflisk Assessment

Ceu-atfillllayetJISi-!

Caov pf.Eeasibi,itv Report/ Detatled ProjerlBgpAd(ppg) /Detaited Engjleelltq
Egoort /Detailed Conceptual plan /Aeomved Mining plan

CAry-!fu&gJnllE-iL5]lQoort of the comoetence/authontv of the oerson making
lbis-A0plisali!!-t9-I0ake-apolication on behalf or the Use; Agency

NA

Capy-lt.AddilglilEle

(s. )
BUILT UP AREA
(COLONY/OFFICE) 0 0 0

(5.) VIRGIN AR€A 0 0 0

(7.1 TOP SOIL STORAGE 0 0 0 0

(8.) EXCAVATION/QUARRY 0.6866 0 0 0.6866

TOTAI. 0 0 o o.97r
Det.ils of Recl.mrtlon:
I9Fl1Eerc$llieoflilullll-UelEplementcd cov.rino of riininor
This will Includ.:
(a)External OB Dump(in hectare)
(b)lntemal Dump(h hectare)
(c)Quarry(in hectare)
(d)Safety Zone(ln heclare)
(e)Final Vold of 0 (hectare) .t a Depth of 0 meter

which is Poposed to be Converted into a Water Body.
(f)Density of Tree Plantatton per ha (in no.)
(g)Others in ha (such as Excavatlon Area alonq ML
Boundary along Roads and Infrastrudure, Ernbankment
Area and in Townshtp Located Outside the Lease etc)
(h)Total afiorestatlon plant (in hectare)

0.015
0
0
o.2u4

0

0.2844

17.
Details Not Applicable

Status of p_r99.€ssive Mining Closure plan:

Detaili of Actual Coal/ ORE Production vis-a-vis Sanctioned Capacity sincc thc Inccption:

s, Financial S.nctioned
Cep.city a3 pcr EC

( l.rTPA)

Sanctioned
Capacity.3 prr

cTo

S.nctioned
C.pacity as per

approved mini.9
pl.n

Actual Production
Exccss Production

Acyond the €C / CTOI
lilining Plan S.nctioned

Cap.city (MTPA)
(1,) 0 0 0 0 0 0

s. It€m Details

36.

Dctelk of Court CaaG3:

(a)Whether there ls any Court Cases pending against the
project and/or land ln whlch the proied is proposed to be
set up ?

NO

37

pSt.ils qf Dilcqlion hsqed under Enyi.onment (Protcctlon) act / air (pr.v€ntiod & contTot of po ution).)l!u_weter
Iprevcntion & Control of Pollution) Act:
(a)Whether any Directloo lssued under EPA AcVAir
Acvwater Act ?

No

38.

O.!t.lb ot EI Con.uttlnt:
(a)tlave you hired Consrltant for preparing document?
(i)Accredit tion No.
(ii)Name of the EtA Consultant
(lil)Address

(lv)Moblle No,

(v)Landllne No,

(vl)Emall Id
(vll)Category of Accredltatlon
(vlll)S€ctor of Accredltaton
(lx)Validlty of Accredttaton
(x)Uploaded Certificate of Accreditaton ce.tjfied by
QCI/NABET

Yes

RQP/BNG/338/2014/A

MAHESH.S.

TC 31/580, NAVADEEPAM, SN NAGARPETTAH (PO), TRIVANORUM.695 024
9446303p22
0494260804

maheshsurenirranplllalOoll|atl.com
I
tlon{oal Minlng

01 Jul 2024

Copy-!rceEiElite_al4lrlstEf ia-o

environmenldearance.nic.in/state/FB_ECGeneralReport.aspx?pid=70649
8/9

0

0

o.97 |

16.

I

I

I

I

I

I

I

I

I

I

I

I

I

I

18.

I

I

I

I

I

I

I

I

I

I

I



Undertaking
I hercby givc und.rtaking that the data and information given in th€ application and enc
knowledge and b.lief. And I am aware that if any part ofihe d.ta and i;forrnation found
the proiect will bc rejccted and clearance given, itany to the projcct wilt be revoked at o
hercby giv. undertaking that no activity/ constructio;/ .xpa;sioln has since been taken

Report Part 1

lrua

Please submit the documents as per the minutes of 1t9th SEAC meeting

1'll'17121, 1t21 PM

(f)Uploaded Updated Form I

ADS Letter

ADS Letter

AOS Letter

lo3uraa arc true to b. bc6t of my
to b. t b. or misleading at any stage,
ur risk and coit. In addition to .bove, I
up.

Essential O!t.il. Sought

EOS Sought Date EOS Sought Lettct

( l.) 2911t12019

You should pay the Processing Fee to treasury direcuy in the Head of Account
'1425-00-501-gg-Processing Charge on Envlronment Clearance by the State
Envaronment Impact fusessment Authority,and upload the Chelan via
PARIVESH.

(2.) 291rLl2019 The correction have been made a5 per the instruction received

Additional O€tail. Sought

s. ADS Sought Date ADS Sought Leftcr

(1,) 0410312020 PLEASE SEE THE ATTACH14ENT AND SUBMIT DOCUMENTS

(2.) 09/0312020 Nil

(3. ) 18/03/2O2r

Sumlt Goyal
Managlng Dlrcctor

BI'II-DING STONE QUARRY OF M /S ROS PRO]ECT LTD

Sumlt Goyal Managrng Director, RDS prorect Ltd Shihab Thangat Road,panampi y
Nagar,Kadavdnthra po Emakulam

environmentclearance.nic.in/state/FB_ECGeneraLReport.aspx?pid=706,49
9/9

s.

N.ma of Appllcant
D.signation
Name of Comp.ny (Applient Name 5hould not bc
glven her.)

Addrasi

I

I


